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INTRODcnON 

I. he Chairman o he Commiee on a ers Laid on he Table o. 
Lok Sabha, haing been a horised by he Commiee o resen he 
Reor on heir behal. rescn hs heir Eleenh Reor. 

2. As a reor o eaminaion o some aers laid on he Table dring 
he orh, ih  and Seenh Sessions o Tenh  Lok  Sabha, he 
Commiee hae come across cerain cases o delay in laying o he Annal 
Reors and Adied Accons o (i) The Naional Insi e o Healh and 
amily Welare,  Ne Delhi or he year 1990-91 (ii) The Rashriya Veda 
Vidya Praishhan, Ne Delhi or he years 19888 o 1990-91 (iii) The 
niersiy rans Commission or he year 1990-91 and (i) The Indira 
andhi  Rashriya ran  Academy, rsagan (Raebareli) or he year 
198990 and hae made  cerain recommendaions. The  conclsionsl 
recommendaions o he Commiee are releced in he Reor. 

3. The Commiee considered and adoed he Reor a heir siing 
held on 30 Noember, 1993. 

4. A  saemen shoing smmary o recommendaionslobseraions 
made by he Commiee is a ended o he Reor (A endi). 

NEWDEII 

30, Noember, 1993 

9, Agrahayana, 1915 (S) 

CHHEDI PASWAN. 
Chairman, 

Commiee on Paers Laid on he Table. 

() 



CIIAPTER I 

TIlE NATIONAL  INSTIT TE O HEALTH  AND  AMIL 
WEL ARE,  NEW DELHI - DELA  IN LA IN  ANN AL 
REPORT AND A DITED ACCO NTS OR THE EAR 1990-91 

The Naional Insi e o Healh and amily Welare as consi ed in 
March, 19 aer amalgamaion o he Naional  Insi e o Healh 
Adminisraion  and Edcaion  and he Naional  Insi e o amily 
Planning as an a onomos organisaion regisered nder Socieies Ac 
( I o 180) o organise sdies and edcaion in he ield o healh and 
amily elare.  The Insi e is inanced mainly by grans rom he 
oernmen o India. Dring 1990-91, he Insi e receied Rs. 400.98 
lakhs as grans (Rs. 198.12 lakhs nder Non-Plan and Rs. 202.8 lakhs 
nder Plan). Besides, he Insi e also receied Rs. 58.12 lakhs rom 
oside agencies (naional and inernaional) or carrying o arios 
research roecs. 

1.2 The Annal Reor, Adied Accons and Adi Reor o he 
Naional Insi e o Healh and amily Welare, Ne Delhi, or he year 
1990-91 ere laid ogeher ih Reie and delay saemen on he Table 
o he Hose on 22 December, 1992. In erms o he recommendaions o 
he Commiee on Paers Laid on he Table conained in ara 3.5 o irs 
Reor (ih Lok Sabha), he aoremenioned docmens shold hae 
been laid ihin 9 monhs o he close o he acconing year i.c. by 
31 December, 1991. Ths, he delay in laying Annal Reor and Adied 
Accons o he Insi e came o abo 12 monhs. 

1.3 In he saemen laid ih  he Annal  Reor  and Adied 
Accons. he reasons or delay ere elained as nder:-

The Annal Reor and he Adied Saemen o Accons or he 
year 1990-91 in resec o he Naional Insi e o Healh and amily 
Welare. Ne Delhi,  an A onomos  Body nder his Minisry. 
cold no be laid on he Table o he Hose by he silaed dae. 
i.e. 31s December, 1991, as he Adi o he Accons by he 
Direcor o Adi, Cenral Reenes, Ne Delhi cold be comleed 
only in Seember, 1992. The reired Adi Ceriicae has also 
since been receied and he accons a roed by he oerning 
Body o he Insi e in is meeing held on 30h Seember, 1992. 

As sch hese docmens arc no being laid beore he Hose o 
lil he re iremen in his connecion. 
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1.4 The Minisry o Healh and amily Welare  (Dearmen o amily 
Welare).  ho ere re esed o rnish inormaion on cerain oins in 
his regard, rnished he same as nder:-

POINTS 

I. The daes hen -

(a) he sa ory adior's ere 
a oined: 

(b) he Accons o he Insi e 
ere  comiled land ere 
ready or being handed  oer 
o adiors: 

( c) he accons ere  handed 
oer o adiors or adiing: 

(d) he adiing o accons com-
menced by he adiors and 
he ime aken in i: 

REPLIES 

D ACR, Ne Delhi (Permanen 
Adior). 

31s ly, 1991. 

31s ly. 1991. 

1.12.1991 o 25.2.1992. 

(e) he Annal Reor as inal- ly. 1991. 
ised: 

() he Annal Reor and A-
died Accons ere aken  
or ranslaion and rining 
and he ime aken in i: 

(g) he inalised annal reor 
and adied accons and a-
di reor hereon boh in 
Hindi  and English ersi,n 
ere sen o he Minisry or 
being laid in Parliamen. 

(h) he delay saemen and re-
ie ere  reared by he 
Minisry: 

(i) he Annal Reor and A-
died Accons alongih Re-
ie saemen and Delay 
Saemen ere go aheni-
caed rom he Miniser. 

(i) Annal Reor in ly. 1991 
and ransled. in Ags. 
1991. 

(ii) Adied  Accons  receied 
rom D ACR  on 2.9.1992 
and 'ranslaed immediaely. 

1.11.1992. 

19.11.1992. 

9.12.1992. 
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POINTS 

II. The  laes osiion  regarding 
inalisaion o he Annal Reor 
and Adied  Accons  or he 
sbse en year 1991-92. When 
hese are e eced o be laid in 
Parliamen. 

III. The remedial measres aken or 
roosed o be aken boh in he 
Minisry and he Insi e o en-
sre imely laying o he Annal 
Reors  and Adied  Accons 
ihin  he rescribed eriod o 
nine monhs  rom he close o 
he aceoning years. in re. 

REPLIES 

The Annal Reor has already 
been inalised. The Adi o Ac-
cons or he year 1991-92. has 
already been comleed by he 
D ACR, b he Adi cerii-
cae is sill aaied rom hem. 
These are e eced o be laid 
beore Parliamen in he ne 
session. 

I ill be ensred ha he Ann-
al Reor and he Annal  Ac-
cons o he Insi e are re-
ared ell in ime and laer also 
sbmied o D ACR. The ma-
er ih he D ACR ill also be 
aken  o e edie he Adi 
and isse o Adi Ceriicae so 
ha hese docmens cold be 
laced beore Parliamen ell in 
ime. 

1.5 The maer as considered by he Commiee a heir siing held on 
11 ne. 1993. In ie o he abnormal delay in laying Annal Reor and 
Adied Accons o he Naional Insi e o Healh and amily Welare. 
he Commiee decided ha he Minisry  migh  be asked o elain in 
riing he delay in he maer o adiing and isse o adi ceriicae. In 
heir rely daed Noember. 1993. he Minisry  saed as nder:-

........ he reasons or he delay in he adiing and rnishing o 
adi ceriicae or 41h monhs and 81h monh reseciely. in he 
chronological daes indicaed belo, as er inormaion rnished 
by D ACR. Ne Delhi. 

Recei o he Aceons o he Insi e 30..1991 

Relies o Memos issed and reisie records called by 29.8.1991 
Adi Pary. already de ed o he Insi e rom 
4..1991 

Resonse rom he Insi e receied in No. 1991 

Adi or Ceriicaion aken  in Dec. 1991 

Adi or Ceriicaion o Accons comleed on  25.2.1992 

Dra SAR reared and issed o Insi e and  8.5.1992 
C A.'s Oice aer obaining clariicaions rom he 
Insi e. 



4 

rher Clariicaions  sogh and obained rom NIH W 

inal SAR dran , incororaing clariicaions. and issed 
o he Insi e on 

13..1992 

2.9.1992 

1. The Commiee ree o ind ha he Annal Reor and Adied 
Accons and he Adi Reor In resec o he Naionallnsl e or Healh 
and amily Welare, Ne Deihl, or he year 1990-91 ere laid on he Table 
o he lIose on 11 December, 1991 aier a ga o 11 monhs as agains 9 
monhs r.'Commended by he Commiee In ara 3.S o ln Reor (ih 
Lok Sobha), casing a delay o abo II monhs. 

1. The Commiee are no coninced ih he reasons adanced by he 
Minisry as hey hae no aken any concree measres  or imely 
illalisaion and sbmission o accons by he Insi e. The Commiee eel 
ha he hings hae been alloed o ake heir on ime resling In nde 
delay In laylna o he re ired docmens In Parliamen. The delay a, he 
adiing sage cold hae been aken  ih D ACR o see ha Accons 
ere adied e ediiosly and Adi Reor sbmied In ime. 

1.S The Commiee, hereore, recommend ha he Minisry, In consla-
ion ih he Insi e and adi ahoriies, shold chalk o a ime-bond 
sdledle or nnallsalon and sbmission o he Annal Reor and Adied 
Accons o be Insi e and or heir laying ogeher In Parliamen. The 
dieren sages Inoled In he schedle shold be moniored o obiae  he 
recrrence o delay. Concered eTors shold be made o clel.- he arrears 
o he  reorlS and accons or he years 1991-91 and 1991-93 iho 
rher delay. 



CHAPTER II 

THE RASHTRI A VEDA VID A PRA TISHTHAN.  NEW 
DELHI-DELA  IN LAIN ANN AL REPORTS AND A DITED 

ACCO NTS OR THE EARS 19888 o 1990-91 

Rashriya Veda Vidya Praishhan as se by he oernmen o India 
on 20 anary, 198, nder Socieies Regisraion Ac. 180. 

2.2 The Annal Reors and Adied Accons o he Rashriya Veda 
Vidya Praishhan, Ne Delhi or he or yean i. 19888. 198889. 
198990 and 199091 en laid ogeher ih delay saemens. on he Table 
o he Hose on 22 December. 1992. In erms o he recommendaions o 
he Commiee on Paers laid on he Table conained in ara 3.5 o irs 
Reor (ih Lok Sabha). he doc mens shold hae been laid ihin 
nine monhs o he close o he resecie acconing years i.e. by 31 
December. 1988,  1989. 1990 and 1991 reseciely. Ths, he delay in 
laying Annal Reors and Adied Accons o he Praishhan rns o 
abo 4 years, 3 years and 1 year reseciely. 

2.3 In he saemen laid by he Minisry.  he reasons or delay or he 
year 19888 ere c hlined as nder:-

Rashriya Veda Vidya Praishhan as regisered on 20h an-
ary, 198 nder he Socieies Regisraion  Ac. 180. In he 
Memorand m  o Associaion and Rles and Reglaions o he 
Praishhan. here as no menion o he re iremen o lacing 
he Annal  Reor  and Adied  Aecons  on  he Table o 
Parliamen. The Praishhan. hoeer. receied he commnicaion 
rom he Dearmen o Edcaion. Minisry  o H man Resorce 
Deelo men on .4.1992 ha he Annal Reor and Adied 
. Accons are re ired o be laced on he Table o he Parlia 
men. Immediaely. hereore. he Praishhan made he arrange 
men o comly ih he re iremen. and ses ere aken o ge 
he Annal Reor and Adied Accons or he year 198-88 
rined. The re iremen has no been noed or re and he 
delay is regreed. Annal  reor and adied accons o he 
Rashriya Veda Vidya Praishhan or he year 198-88 are no 
sbmied hereih o bc laid in boh he Hoses o Parliamcn. 

Idenical reasons ere  gien or he delay occrrring in he 
sbse en years. 
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2.4 The Minisry o H man  Resorce Deelo men (Dearmen o 
Edcaion). ho ere re esed o rnish inormaion on cerain oins in 
his regard, rnished he same as nder:-

POINTS 

I. The daes hen-

(a) he sa ory adiors ere 
a oined 

(b) he accons o Praishhan 
or he or years 198-88 o 
1990-91 ere  comiled and 
ere ready or being handed 
oer o adiors 

, .. 
(c) hese accons ere  handed 
oer o adiors or adiing 

(d) he adiing o hese ac-
cons commenccd by he 
adiors and he ime aken 
in i 

(e) he annal reors ere inal-
ised 

REPLIES 

The  decision  o a oin MIs. 
H.C.  Sriasaa  Co.  as A-
diors o he Praishhan  as 
raiied in he hird meeing o 
he inance Commiee o he 
Praishhan on 24.1.1990. 

The accons o he Praishhan. 
are aken  or comilaion im-
mediaely  aer he close o he 
inancial year. I akes abo 3-4 
monhs in balancing  he ac-
cons, reconciliaion. reara-
ion o Trial  Balance,  receis 
and aymen Ale  and he Ba-
lance Shee. 

There is no ormal handing oer 
o accons 9 Adiors or adi-
ing. The adiing is condced in 
baches i.e. oching, reconcilia-
ion and he inal adi. 

The ime aken by he Adiors 
is normally or o ie monhs. 
The daes on hich he adied 
accons ere made aailable o 
he Praishhan are as nder:-
198-88  1988-89  1989-90 

20.10.88  24.10.89  2.10.90 
1990-91 1991-92 

18.9.91  2.10.92 

The annal reors are normally 
inalised abo a monh ahead o 
he schedled dae o he oer-
ing  Concil I eneral  Body 
meeing. 



POINTS 

() he Annal Reors and A-
died  Accons  ere  a-
roed rom he oerning 
Body I Eecie Commiee 
inancc  Commiee  o he 
Praishhan 

(g) he Annal Reors and A-
died Accons  ere  aken 
 or ranslaion and rin-
ing and he ime aken in i 

(h) he inalised Annal Reors 
and  Adied  Accons in 
boh Hindi and English er-
sion ere sen o he Minis-
ry or being laid in Parlia-
men 

(i) he delay  saemens ere 
reared by he Minisry and 

() he Annal Reors and A-
died Accons aongih De-
lay saemen ere  go a-
henicaed rom he Miniser. 

11. The reasons or no laying Re-
ie saemen alongih Annal 
Reors and Adied  Accons 
as er re iremen. 

REPLIES 

The annal reors and adied 
accons ere  a roed by he 
oerning  Concil I eneral 
Body o he Praishhan on he 
olloing daes:-
198-88 1988-89 1989-90 ------
20.10.89  24.10.89 2.10.89 
1990-91 1991-92 

18.9.91  2.10.92 

The eac daes hae no been 
mainained.  Hoeer,  he nor-
mal eriod reired or ransla-
ion is abo one monh and or 
rining  abo o monhs. 

inalised annal reors and a-
died accons ere receied in 
he Minisry or being laid on he 
Table o he Parliamen OD he 
olloing daes:-

198-88 1988-89 

2..92 
1989-90 

2..92 

2..92 
1990-91 

31.3.92 

Dra delay saemens receied 
in he Minisry  alongih annal 
reors and adied accons on 
he daes gien in colmn (h) 
aboe ere no in order and he 
reised delay saemens ere re-
ceied  in  he  Minisry  on 
14.9.1992 and ere sbmied by 
he Minisry  on 21.9.1992. 

The Annal  Reors  and A-
died Accons  alongih delay 
saemens ere  go  a herri-
caed rom he De y Miniser 
on 10.12.1992. 

No aare o his ac. 



POINTS 

III. The reasons or aking abo 5 
years by he Minisry o H man 
Resorce Deelo men aer he 
esablishmen o he Praishhan 
in anary, 198 o coney o 
hem he re iremen o laying 
Annal Reors and Adied Ac-
cons o he Praishhan in Parli-
amen ihin nine monhs o he 
close o he acconing year. 

IV. The  les  osiion  regarding 
inalisaion or hese doc mens o 
he Praishhan or he sbse-
en year 1991-92. When  hcse 
arc e eced o be laid in Parlia-
mcn. 

V. The remedial measres aken by 
he Minisry in conslaion ih 
he Praishhan o obiae recrr-
llnCe o delay in laying he re-
ired doc mens in Parliamen. 

REPLIES 

We  ere  no aare o he ac 
ha Annal  Reors  and A-
died Accons o he Praishan 
are re ired o be laid in he 
Parliamen as he  rles o 
Praishhan do no enisage sb-
mission  o Annal  Reors ec. 
o he Parliamen. 

The accons or he year 1991-
92 hae already been adied and 
a roed by he  inance Com-
miee  a is meeing  held on 
2.11.1992. These accons arc o 
be laced beore he ocrning. 
Concil and eneral Body mee-
ing o be held in he ncar re. 

The re iremen or laying he 
re ired doc mens inParlia-
men  hae been noed and i is 
assred ha here ill be no 
delay in re. 

2.5 The maer as considered by he Commiee a heir siing held on 
11 ne. 1993. No being saisicd ih he rien e lanaion gien by 
he Minisry,  he Commiee decided o henr he reresenaies o he 
Minisry  o ascerain he eac reasons or inordinae delays. Accordingly, 
he reresenaies o he Minisry  a eared beore he Commiee on 9 
ly. 1993 and endered oral eidence in he maer. 

2. Dring  eidence, he rerescnaie o he Minisry o H man 
Resorce Declo men  (Dearmen o Edcaion) admied ha hey 
cre aare o he recommendaions o he Commiee conained in aras 
1.1 and 3.5 o irs Reor (ih Lok Sabha) hich si laed ha all 
Sa oryA onomos Organisaions, Pblic nderakings. Cororaions. 
oin Venres. Socieics ec .. hich ere inanced o o nds dran 
rom he Consolidaed nd o India. aer .being oed by he Parliamen, 
in he orm o shares, sbsidies. grans-in-aid ec . eiher holly or arly, 
ho ld lay heir Annal Reors Adi Reors beore boh he Holel o 
Parliamen irresecie o he ac heher he Sa es. Rles or Regla-
ions o sch Organisaions roided hereor or no and heher hey 
ere regisered nder he Comanies Ac, 195 or no. The reresenaie 
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arib ed he delay mainly  o he ignorance o he nely a oined 
Secreary o hc Praishhan  abo he re iremen o laying hese 
doc mens on he Table o he Hose o Parliamen. 

2. When  asked as o ho iho receiing he Adied Accons o 
he Praishhan or he reios years, he Minisry had released nds or 
he sbse cn years, he iness admied ha i as a al on he ar 
o he Minisry in releasing nds or he sbse en years iho 
receiing he adied accons. 

2.8 In regard o he checks eercised since 198 by he Minisry in laying 
hese doc mens in Parliamen, he Winess  saed ha correscndcnce 
ih  he Praishhan rior o 1992 as no raceable in he Minisry. 

2.9 E laining he reasons or aking abo 9 monhs aer recei o he 
reors rom he Praishhan o lay hese doc mens in Parliamen. he 
iness saed ha rocessing o he Reors in he Minisry  ook ha 
mch  ime. 

2.10 Asked o e lain he reasons or aking 4 o 15 monhs in geing 
a roal rom he oerning Concil eneral Body, he reresenaie o 
he Minisry  saed ha no meeing o he oerning body as held in 
imc. so i go delayed. 

2.11 Wih  regard o he scs aken by he Minisry  o ensre imely 
inalisaion o Annal Reors and Ad'ied Accons and heir laying on 
he Tablc o Parliamen in re. he reresenaie o he Minisry saed 
ha hey had been condcing reie rom ime o ime o see ha here 
as no delay in laying hese reors in Parliamen. 

2.12 The Commll'e are disressed o noe ha he Annal Reors and 
Adied Accons o he Rashriya Veda Vidya Pralishhan, Ne Delhi or 
he years 198-88 o 1990-91 ere  laid ogeher alonglh he delay 
saemen on he Table o he Hose on 22 December, 1992 hich shold 
hae been laid on he Table by 31 December, 1988, 1989, 1990 and 1991 
reseciely i.e. aer delay o 4 years, 3 years, 1 years and 1 year 
reseciely. The Commiee also  noe ih disleasre ha he Minisry o 
lI man Resorce Deelo menl did no lay reie saemen alongVlilh he 
Annal Reors and Adied Accons as er re iremen. They also ind 
hal 4 o 15 monhs  ere aken by he Praishhan o ge he Annal 
Reors and Accons  a roed rom he oerning  Concil Annal 
eneral Body. Abo 4 o 15 Dlonhs ere aken o orard he inalised 
Annal Reors and Adied Accons o he Minisry  or being laid in 
Parliamen. 

1.13 The Commiee ind ha he delays ere mainly de o long ime o 
abo 5 years aken by he Minisry o H man Resorce Deelomen aer 
he esablishmen o he Praishhan o coney o hem on  Aril, 1991 he 
re iremen o laying Annal  Reors  and Adied  Accons o he 
Praishhan ihin 9 monhs or he close or lhe acconing year. They are 
nable o agree ih  he reresenaie o be Minisry  ha he delay 
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mainly ook lace de o he nely a oined Secreary o he Pralshhan. 
The Commiee regre o noe ha he corresondence ih he Praishhan 
rior o 1992 as no raceable in he Minisry. They consider I a serios 
lase on he ar o he Minisry.  I Is also Indicaie o he ac ha 
racically no checks are being eercised by he Minisry In his direcion. 
They desire ha a ro.riae ses be aken o race he records and acion 
aken agains ersons resonsible or sch casal handling o imoran 
records. 

2.14 The Commiee are nha y o noe he conradicory saemens o 
he Minisry i.. irsly hey said ha hey ere  no aare o he 
re iremen o laying Annal Reors and Adied Accons In Parliamen 
and secondly li he ime o endering oral eidence, he reresenaie o 
he Minisry conessed ha hey ere aare o he recommendaion o he 
Commiee and also regreed or he lase in no laying hese docmens In 
ime. 

2.1S The Commiee regre o obsere ha he Minisry  o lI man 
Resorce  Deelomen  ook a lack adaisical a roach in laying hese 
docmens in Parliamen een hogh he Minisry lly aare abo he 
re iremen o so laying hese docmens in Parliamen. The Minisry 
shold hae aken sch maers seriosly. To obiae sch lases in re 
he Minisry shold circlae he recommendaions o he Commiee o all 
he organisaions nder he Minisry  rom ime o ime draing heir 
seciic aenion o he recommendaion o he Commiee conained in 
heir irs Reor (ih Lok Sabha). 

2.1 The Commiee recommend ha a ime-bond rogramme shold be 
chalked o by he Praishhan o each sage o rearaion o he Reor 
and Accons o and lay hem in Parliamen ihin he rescribed eriod o 
9 monhs  o he close o he acconing year and he Minisry  shold 
monior each sage o inalisalon o he Reor rOID ime o ime so as o 
aoid recrrence o sch delays. 



CHAPTER In 

THE NIVERSIT RANTS COMMISSION - DELA IN LAIN 

ANN AL REPORT, A DITED ACCO NTS AND A DIT REPORT 

OR THE EAR 1990-91 

The niersiy rans Commission as reconsi ed as a cororae 

body in Noember, 195, nder he niersiy rans Commission Ac, 

195, or romoion and coordinaion o niersiy Edcaion and or he 

deerminaion and mainenance o sandards o eaching, eaminaion and 

research in niersiies. I is inanced mainly by grans rom he Cenral 

oernmen. 

3.2 The Adied Accons and Adi Reor hereon o he niersiy 

rans Commission or he ,car 1990-91 ere laid ogeher ih a delay 

saemen on he Table o Lok Sabha on 22 December, 1992. The Annal 

Reor or his year as laid on 11 Ags, 1992. As er recommendaion 

o he Commiee on Paers Laid conained in ara 3.5 o heir irs 

Reor (ih Lok Sabha), he Annal Reor, Adied Accons and 
Adi Reor hereon shold hae been laid ogeher ihin 9  monhs o 
he close o he acconing year i.e. by 31 December, 1991. Ths, he 
eriod o delay in laying he Adied Accons and Adi Reor as 

abo 12 monhs and in resec o Annal Reor abo 4 monhs. 

3.3 In he saemen laid alongih Adied Accons, he reasons or 

delay ere e lained as nder:-

The Annal Adied Accons alongih Adi Reor and Adi 

Ceriicae hereon or he year 1990-91 in resec o niersiy 

rans Commission cold no be laid on he Table o he Hose 

ihin he eriod o nine monhs aer he close o he inancial year, 

as hese ere receied rom he Commission on 1h Noember, 
1992. The Commission ook considerable ime or comiling he 

relean inormaion and geing i adied by he Direcor eneral o 

Adi, Cenral Reenes. rher ime as aken in ranslaing hese 
docmens ino Hindi and geing hem rined. These docmens, 

boh in Hindi and English ersions, are no being laid on he Table 

o boh he Hoses o  Parliamen. 
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3.4 In his connecion. he Minisry  o H man Resorce Deelo men 
(Dearmen o Edcaion) ho ere re esed o rnish inormaion on 
cerain oins. rnished he same as nder:-

POINTS 

I. The Daes hen-

(a) C A as  a roached or 
a oinmen o Sa ory A-
diors 

(b) he sa ory adiors ere 
a oined 

(c) he accons o he Commis-
sion ere comiled and ere 
ready or being handed oer 
o adiors 

(d) he accons ere  handed 
oer o adiors or adiing 

(e) he adiing o accons com-
menced by he adiors and 
he ime aken in i 

() he annal reor as laid on 
he Table o Lok Sabha 

(g) The Adied Accons ere 
go a roed rom he -
eming BodyEecie Com-
mieclinance Commiee o 
he Commission 

(h) he adied accons ere 
aken  or ranslaion and 
rining and he ime aken 
in i 

(i) he delay saemen as re-
ared by he Minisry  and 

REPLIES 

According o he inormaion r-
nished by he OC. he Annal 
Accons o he Commis.liion are 
adied by he C    A 0 and no 
by Sa ory Adiors. 

The ccons o he Commission 
erc  comiled and ere  ready 
or sbmission o adiors in he 
monh o Ags. 1991. 

The accons ere sbmied o 
adiors on 21s Ags. 1991. 

The adiing o he accons as 
commenced by adiors on 14h 
Ocober. 1991. and comleed on 
2h December. 1991. The inal 
Adiedlnsecion  Reor  o 
he accons as receied in he 
Secrearia o C on h ly. 
1992. 

The Annal Reor as laid on 
he Table o Lok Sabha on 11 h 
Ags. 1992. 

The Adied Accons ere a-
roed by he OC on 2nd Se-
ember, 1992. 

Prined coies o he Hindi er-
sion o Annal  Accons  ere 
ready by 1h Noember, 1992. 

The  delay 3acmen as  re-
ared by he Minisry  on 25h 
Noember. 1992. 



() 

IS 

POINTS 

The Adied Accons and Delay 
saemen ere go a henieaed 
rom he Minisier. 

REPLIES 

Adied  Accons  and  Delay 
Saemen ere a henicaed by 
De y Miniser or Edcaion  
Clre in he Minisry o H-
man  Resorce Deelo men on 
3.12.1992. 

II. The  laes osiion  regarding  Coies o he Annal Reor o 
inalisaion o he Annal Reor C or 1991-92 hae been re-
and Adied  Accons o he  ceied in he Minisry  on 4h 
Commission or he sbse en  March,  1993. Necessary acion is 
year 1991-92. When  hese are  being aken o lay he doc mens 
e eced o be laid in Parlia- beore Lok  Sabha  and Raya 
men Sabha in he crren Session o 

III. The remedial measres  aken 
boh in he Minisry  and he 
Commission o ensre imely lay-
ing o he Annal  Reors and 
Adied Accons ihin he re-
scribed eriod o 9 monhs rom 
he close o he acconing years, 
in re. 

Parliamen.  The  Annal  Ac-
cons or 1991-92 arc resenly 
being adied by he C A. 

C hae issed insrcions o 
all concerned o adhere o he 
rescribed ime rame or comi-
laion o he Annal Reor and 
Adied Accons. 

3.5 The maer as considered by he Commie a heir siing held on 
11 ne, 1993. In ic o he abnormal delay in laying Annal Reor and 
Adied Accons and ha oo searaely, he Commiee decided o hear 
he reresenaies o he Minisry  or rher elcidaion o he reasons 
or delay in lying hese docmens. Accordingly, he reresenaies o 
he Minisry o H man  Resorce  Deelo men  a eared beore he 
Commiee on 9 ly, 1993 and ondered oral eidence in he maer. 

3. E laining he reasons or no laying ogeher he Annal Reor 
and Adied  Accons  o niersiy  rans Commission or he' year 
1990-91, he reresenaie o he Dearmen o Edcaion saed ha as 
soon as hey receied he Annal Reor. hey reerred no o kee i 
ending or rher acion. or aking 5 monhs in comilaion o Annal 
Accons and 2 monhs in geing he a roal o he Board. he iness 
conceded ha here as an nde delay. 

3. On en iry he iness saed ha he niersiy rans Commis-
sion did no inorm he Minisry o H man Resorce Deelo men abo 
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he likelihood o delay hich as being cased by he adiors in 
adiing heir annal accons or he year 1990-91. He admied lase 
on he ar o he Commission. 

3.8 The iness also inormed he Commiee ha he Annal Reor 
and Adied  Accons o he Commission or he year 1991-92 ere 
delayed by abo o monhs  becase o more  ime being aken in 
redcing he sie o he reor and conens herein ere  being made 
more brie and aracie han he earlier ones. 
3.9 Wih  regard o he remedial ses aken by he Minisry  and he 
niersiy rans Commission o ensre imely inalisaion and laying o 
Annal  Reors  and Adied  Accons  o he Commission.  he re-
resenaie sae ha he changes like redcion in sie o he reor and 
imroemen in he aliy o conens o he reor had been done. 
rher, . a ime-bond rogramme or dieren sages had been re-
ared o ensre imely inalisaion and laying o he reors in Parlia-
men.  He e eced ha hese reors or he year 1992-93 old  be 
inalised by December, 1993 and laid in Bdge Session o Parliamen in 
1994. 

3.10 The Commiee are anha y o absere ha he Annyll Reor 
and Adied Accons o he niersiy rans Comndssion Cor he year 
1990-91 ere laid searaely on 11 Ags, 1991 and 11 December, 1991 
desie caegorical recommendaions o he Commiee conained In ara 
3.S o heir irs Reor (ih Lok Sabha) o lay hem slmlanlosly. 

3.11 The Commilee are disressed o noe ha abo 5 monhs  ere 
aken In comilaion o he  accons by he niersiy rans Commis-
sion as agains he rescribed eriod o 3 monhs, abo 10 monhs ere 
aken by he adiors In adiing and rnishing .he. mal Adi Reor 
o he niersiy  rans  Commission,  1 monhs  ere  aken by he 
Commission aer recei o he Adi Reor o ge I a roed rom he 
Board. 
3.11 The Commiee md Crom he inCornialcm rnished by he Minis-
ry and he reasons adanced by hem dring he oral eidence ha a 
no sage o he inallsalon o he Annal Reor and Accons o he 
Commission, he Minisry  and niersiy rans Commission had made 
any serios eors o sbmi hese docmens o Parliamen ihin he 
rescribed eriod o 9 monhs. 

3.13 The Commiee hoe ha ih a ie o eliminaing he delays, 
he. hole  rocedre o inalisaion o he Annal  Reor  and he 
Accons shold be lanned In sch a ay ha here Is no boleneck a 
any sage righ rom he comilaion o accons and lacing he Annal 
Reor and Adied Accons beore Parliamen. They desire ha ih a 
ie o achiee his end he niersiy rans Commission In consla-
ion ih he Minisry  o Hman Resorce Deelomen shold dra  
a ime-bond rogramme or inalisalion o he Reor and Accons a 
arios leels and some senior omcer shold be enrsed ih  he 
resonsibi y o monioring he ork a arios sages o he lnalisaion 
o he Annal Reor and he Accons. 



 

CHAPTER IV 

THE INDIRA ANDHI RASHTRI A RAN AKADEMI, 
RSAT AN (RAEBARE)-DELA  IN LAIN ANN AL 

REPORT AND A DITED ACCO NTS OR THE EAR 1989-90. 

4.1 The Indira andhi Rashriya ran Akademi as originally se  as 
an a onomos body nder he adminisraie conrol o he Minisry  o 
Ciil Aiaion, oernmen o India on 21 March, 1985, he Akademi as 
regisered nder he Socieies Regisraion Ac. 180 ih he regisered 
oice a rsagan. Disric Raebareli. ar Pradesh. 

4.2 The Annal Reor and Adied Accons and Adi Reor o he 
I R A or he year 1989-90 ere laid ogeher ih Reie and Delay 
Saemen on he Table o he Hose on 14 May, 1993. In erms o he 
recommendaions o he Commiee conained in ara 3.5 o irs Reor 
(ih Lok Sabha), he aoremenioned doc mens shold hae been laid 
ihin 9 monhs o he close o he acconing year i.e. by 31 December, 
1990. Ths. he delay in laying Annal Reor and Adied Accons o 
he Akademi came o abo 2812 monhs. 

4.3 In he saemen, he  reasons or delay ere elained as nder:-

........ The Annal Reor and Adied Annal Accons o he 
Sociey cold no be laid in Parliamcn nil 1992 nder he 
imrcssion ha hese Reors are no re ired o be laid in 
Parliamen. In conslaion ih  he Lok Sabha Secrearia he 
osiion as  rcieed and in accordance ih  he clariicaion 
receied on 29h ly, 1992, he Annal  Reor and Adied 
Accons or he years 1985-8, 198-8, 198-88 and 1988-89 ere 
laid on he Table o he Hose in he Monsoon  Session in 1992. 
The Annal Reor and Adied Accons, boh in English and 
Hindi. or he inancial year 1989-90 arc no being laid on he 
able o he Hose. 

Delay in he laying o hese reor is regreed. 

4.4 The Minisry  o Ciil Aiaion and Torism (Dearmen o Ciil 
Aiaion). ho ere re esed o rnish inormaion on cerain oins, 
rnished he same as nder:-

POINTS 

I. The daes hen-

(a) he Regisrar  o Socieies 
C A as a roached or 
a oinmen o sa ory a-
diors 

15 

REPL 

The  Sa ory  adior o he 
Akademi hae been a oined by 
he  oerning  Concil  o 
I RVA. 
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POINTS 

(b) he sa ory adiors ere 
a oined 

(e) lie accons o Indira andhi 
Rashriya  ran  Aeademi 
ere  comiled  and  ere 
ready or being handed oer 
o adiors 

(d) he accons ere  handed 
oer  o adiors or a-
diing 

(e) he adiing o Accons 
commenced by he  A-
diors 

() he annal  accons ere 
inalised 

(g) he Annal Reor and A-

died  Accons  ere  a-

r(ed rom he oerning 

Body 

(h) he annal reor and adied 

accons ere  aken  or 
ranslaion and, rining and 

he ime aken in i 

REPL 

Ws B.R.  Kaoor  Comany 
Charered Acconans ere a-
oined as adior  o  he 
Akademi or he year 1989-90 o 
1991-92 hich ere a roed by 
he oerning  Concil  o I  
R A in is 19h meeing held on 
4h March, 1992. 

The Accon  o I R A as 
comleed and as ready Ol 
handing oer o he adior on 
2.12.92. 

The dra balance shee along-
ih he deails as desired by he 
adiors ere  handed oer o 
M   s  B.R. Kaoor  Co. Ne 
Delhi on 30.12.92. 

The adiing o accons ere 
comleed by I R A and he 
adiing by he adiors com-
menced  on  23.3.93  and com 
leed on 01.05.93. 

On 03.05.93 he annal accons 
o I R A or he year 1989-90 
ere inalised and signed by he 
adiors and handed oer o he 
Minisry  o Ciil  Aiaion  
Torism on 03.05.93. 

The Annal Reor and Adied 

Accons ere a roed by he 

oerning  Concil in is 22nd 

meeing held on 8h May, 1993. 

The Annal Reor and Adied 

Accons  ere  aken   or 
ranslaion in Hindi and rining 
on 8h May, 1993 and he ork 

as  comleed by 11h  May, 
1993. 
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POINTS 

(i) he inalised Annal Reor 

and Adied  Accons  boh 

in Hindi and English ersions 

ere sen  o he Minisry  o 

Ciil  Aiaion  and Torism 

or being laid in Parliamen. 

II. The  laes  osiion  regarding 
inalisaion o he Annal  Re-

ors and Adied Accons or 

he sbse en years 1990-91 and 

1991-92. When  are hese e-

eced o be laid in Parliamen 

III. The remedial measres aken or 
roosed o be aken boh in he 
Minisry  and I RVA o ensre 
imely laying o he Annal Re-
ors  and  Adied  Accons 
ihin he rescribed eriod o 9 
monhs  rom he close o he 
acconing years, in re. 

Since laid on 28 Ags, 1993. 

REPL 

Coies  o Annal  Reor  and 

Adied Accons boh in Engl-

ish and Hindi ersions ere deli-

ered o he Minisry  o Ciil 

Aiaion  Torism  on  12h 
May, 1993 or being laid beore 
he Parliamen. 

The ending accons o I RVA 

cold no be daed becase he 
incmbens o he oss o he 
Chie Accons Oicer and Ac-

cons Oicer resigned rom he 

Akademi in Ags. 1992. hese 

are being daed.  Moreoer. 

he eors are also being made o 

inalise he accons or he year 
1990-91 o 1991-92 and likely o 

be laid in he Monsoon  Session 
o he Parliamen. 

n re all ossible eors ill 
be made or imely laying o he 
Annal Reor and Adied Ac-
cons o I RVA beore he 
Parliamen ihin  he seciied 
ill'. . 
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4.5 The maer as considered by he Commiee a heir siing held on 
15 Seember, 1993. 

4. Tbe Commiee noe ih concern ba he Annal Reor and he 
Adied Accons or I R A ror he year 198990 ere laid on he Table or 
Lok Sabha on 14 May, 1993 aer a delay or abo lB'h monh. oer and 
aboe be eriod or 9  monbs rom he close or he acconlnl year. Tbe 
docmens ror be year 199091 ere also laid on lB A s, 1993, aer 
delay o 20 monhs and hose or he year 199192, are ye o be laid. 

4. The Commiee ind rrom he delay saemen and sbse en 
lnOl'lDlllon rnished by be Minisry  o Cl  Aiaion (Dearmen o 
Clll'Aialon),1n resec o be docmens or he year 1989.  ba mcb 
o he delay as cased In (I) aldl1l decision lb reaard o laylnK o he 
docmens () a oinmen o sa ory adiors and (Ill) com alon or 
annal accons. 

4'.8 Tbe Commiee are no saisied lb he elanaion lien by he 
Minisry ror no laylnl he docmens o I R A 1D Paramen l 1992 .. 
a resl o hicb bls aoidable delay o abo 1  yean ook lace. They 
are o he ie ba In case o any dob abo he re iremen or layina or 
he docmens In ParDamen, hey shold hae consled he Paramen 
Secrearia Immediaely aer he lneelon or I R A In 1985 Isel, as a. 
done aer  year I.e. in 1992. 

4.9 The Commiee are disleased o noe ha he decision o a oin he 
sa ory adiors as aken .. lae as In March 1992 o ... adllna be 
aOOHlns o he Akademl  or he years rom 1989-90 o 199192. The 
Commiee rber rmd ha he I R A ook an ndly Ionl eriod o 
abo 33 monhs In com aion o accons aer h  dose o he acconing 
year. They ake a serios ie o be ac ba neiher he MInisry nor he 
I R A had aken  be esion o imely inallsalon and laylnK o he 
re ired docmens In Paramen ih be earnesness and care he maer 
desered. 

4.10 The Commiee recommend ,ha he Minisry  in conslaion ih 
I R A shold chalk o a ime bond  ro'Bmme reaardinl comleion or 
arios sages or inallsallon or annal reor and accons. They sges 
ha senior omcers boh In he  Minisry and be I R A, shold be 
enrsed l  he ask or monioring he ime schedle 10 dran  and 
ensre ha all he re ired docmens are laid In Paramen ih... he 
rescribed eriod or 9 monhs rom he dose or he acconlnl year In 
r re. 

NEW DELHI 

30 Noember, 1993 

9 Agrahayana, 1915(Saka) 

CHHEDI PASWAN, 
Chairman, 

Commiee on Paers Laid on he Table 
(199293) 



APPENDI 

Smmary o RecommendaionsObseraions conained in he Reor 

S.  Reerence 
No.  o  Para 

No. o he 
Reor 

1 2 

1  1. 

2  1. 

3  1.8 

Smmary o RecommendaiomObseraions 

3 

The Commiee reare o nod ha he Annal Reor and 
Adied Accons and he Adi Reor In resec o he 
Naional  Insi e o Healh  and amOy Welare, Ne 
Deihl, or he year 1990-91 ere laid on he Table o he 
Hose on 22 December, 1992 aer a la o 21 monhs as 
alalns 9 monhs recommended by he Commiee In ara 
3.5 o in Reor (ih Lok Sabha), caslnl a delay o 
abo 12 monhs. 

The Commiee are no coninced ih he reasons ad-
anced by he Minisry as hey hae no aken any concree 
measres or imely noallsalon and sbmission o accons 
by he insi e. The Commiee eel ha he hinls hae 
been alloed o ake heir on ime reslIDl In nde 
delay 10 laylol o he re ired docmens In Paramen. 
The delay a he adlIDl sale cold hae been aken  
ih D ACR o see ha Accons ere adied e edii-
osly and Adi Reor sbmied In ime. 

The Commiee, hereore, recommend ha he MInisry, 10 
conslaion ih he Insi e and adi a horiies, shold 
chalk o a ime-bond schedle or lnallsalon and sb-
mission o he Annal Reor and Adied Accons o he 
insi e and or heir laylnl Oleher In Paramen. The 
dieren sales Inoled In he schedle shold be moni-
ored o obiae he recrrence o delay. Concered eors 
shold be made o clear be arrears o he reors and 
accons or he yean 1991-92 and 1992-93 iho rher 
. delay. 

4 2.12 The Commiee are dlsressed o nole ha he Annal 
Reors and Adied Accons o he Rashrlya Veda Vldya 
Pralshhan, Ne Delhi or he yean 198 ... o 1990-'1 
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1 2 

5 2.13 

5 2.14 

 2.15 

20 

3 

ere laid oaeher alonllb he delay saemen on he 
Table o he Hose on II December, 1991 bleb sbold 
hae been laid on he Table by 31 December, 1988,  1989, 
1990 and 1991 reseciely i.. aer delay o 4 yean, 3 
years, 1 years and 1 year reseciely. The Commiee also 
noe ih disleasre ha he Minisry o H man Resorce 
Deelo men did no lay reie saemen alODib he 
Annal Reors and Adied Accons as er re iremen. 
They also ind ha 4 o 15 monhs  ere aken by he 
Pralsbban o  he ADDal Reors and Accons 
a roed rom he oemlnl ConclVenerai  Body. 
Abo 4 o 15 monhs ere aken o orard be Dnased 
Annal Reors and Adied Accons o he Minisry or 
belnl laid In arDamen. 

The Commiee nd ba he delays ere mainly de o 
10111 ime o abo 5 yean aken by he MInisry o H man 
Resorce  Deelo men  aer he esablishmen o he 
Pralsbhan o coney o hem on  ArD, 1991 be 
re iremen o laylnl Annal  Reors and Adied 
Accons o he Praisbban ihin 9 monbs or he close o 
he acconlnl year. They are nable o alRe lb he 
reresenaie o he MInisry  ha be delay mainly ook 
lace de o he nely a oined Secreary o he Pralsb-
han. Tbe Commiee Rlre o noe ha he Corresondence 
ih he Pralsbban rior o 1991 as no raceable In he 
Mlnisry. They consider I a serios lase on he ar o be 
Minisry. I Is also indicaie o he ac ha racically no 
cbecks are belDl eercised by he Minisry In his direcion. 
They desire ba a roriae ses be aken o race he 
records and acion aken alalns ersons resonsible or 
scb casal handline o Imoran records. 

The Commiee lire nba y o noe be conradicory 
saemens o be Minisry .e. Drslly, hey said ha hey 
ere  no aare o he re iremen o layilll Annal 
Reors and Adied Accons in ParDamen and secondly 
a be ime o enderinl oral eidence, he reresenaie o 
he Minisry conessed ha hey ere aare o he recom-
mendaion o be Commiee and also rreed or be 
lase In no layllli hese doc mens In ime. 

The Commiee rre o obsere ba he 1,Ilnisry o 
H man Resorce  Deelomen  ook a  lack adaisical 
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1 2 3 

a roach in layinl hese docmens in Paramen een 
hogh he Minisry lly aare abo he reiremen o 
so Iayinl hese docmens in ParDamen. The Minisry 
sbold bae aken sch maen seriosly. To obiae scb 
lases in re he Minisry  shold drelae he recom. 
mendaions o he Commiee o all he organisaions nder 
be Minisry  rom ime o ime drainl heir secic 
aenion o be recommendaion o he Commiee con 
ained in heir ln Reor (ih Lok Sabha). 

 2.1 The Commiee  recommend ha a ime-bond roa' 
ramme sbold be cbalked o by he Praisbhan o each 
sale o rearaion o he Reor and Accons o and lay 
bem In Parliamen ihin  he rescribed eriod o 9 
monhs o he close o he acconinl year and he Minisry 
shold monior each sage o nnalisalon o he Reor rom 
ime o ime so as o aoid recrrence o sch delays. 

8 3.10 The Commiee are nha y o obsere ha he Annal 
Reor and Adied  Accons  o he niersiy  rans 
Commission or he year 199091 ere laid searaely on 11 
Ags, 1992 and 2l December, 1992 desie caelorlcal 
recommendaions o he Commiee conained in ara 3.5 o 
heir irs Reor (ih Lok Sabha), o lay hem siml 
aniosly. 

9 3.11 The Commiee are disressed o noe ha abo 5 monhs 
ere aken in comilaion o he accons by he niersiy 
rans Commission as agains he rescribed eriod o 3 
monhs  abo 10 monhs  ere aken by he adiors in 
adiing and rnishing he inal Adi  Reor o he 
niersiy rans Commission, 2 monhs ere aken by be 
Commission aer recei o he Adi Reor o e i 
a roed rom he Board. 

10 3.12 The Commiee Dnd rom he Inormaion rnished by he 
Minslry and he reasons adanced by bem dring be oral 
eidence ha a no sale o he nnallsaion o he Annal 
Reor and Accons o he Commission, he Minisry and 
niersiy rans Commission bad made any serios eors 
o sbmi hese docmens o Parliamen ihin he re 
scribed eriod o 9 monhs. 

11 3.13 he Commiee hoe ha ih a ie o eliminalnl he 
delays, he hole rocedre o nnalisaion o he Annal 
Reor and he Accons shold be lanned in scb a ay 
ha here is no boleneck a any sale rl rom he 



1 2 

12 4. 

13 4. 

14 4.8 

15 4.9 

22 

3 

comilaion o accons and laclna he Annal Reor and 
Adied Accons berore Paramen. bey desire ba ih a 
ie o achiee his end he niersiy nns Commission 
In conslaion ih  he Minisry or H man  Resorce 
Deelomen shold dra  a ime-bond roaramme ror 
aallsalon o he Reor and Accons a arios leels 
and some senior omcer shold be enrsed ih  he 
resonslbl y or monlorlnl he ork a arios I a o 
he nalisalon or he Annal Reor and he Accons. 
The Commiee noe ih concern ba he ADDai Reor 
and he Adied Accons or I R A or he year 1989-90 
ere laid on be Table or Lok Sabba on 14 May, 1993 aer 
a delay or abo 28Vl monhs oer be aboe he eriod or , 
monh. rom he close o be acconlnl year. The doc-
mens or be year 1990-91 ere also laid on 28 Aa1l1, 
1993, aer a delay o 20 monhs and hose or he year 
1991-92, are ye o be laid. 

The Commiee ind rrom he delay saemen and sbse-
en Inormaion rnisbed by he Minisry or CIil 
Aiaion (Dearmen o Ciil Aiaion) In resec o he 
docmens or he year 1989-90, ba mcb or he delay as 
cased in (I) akinl decision ih reaard o Iaylnl o he 
docmens () a oinmen or sa ory adiors and (ill) 
comilaion o annal accons. 

The Commiee are no saisied ih he elanaion gien 
by be Minisry ror no Iayinl he docmens o I R A in 
Parliamen ill 1992, as a resl o hicb his aoidable 
delay o abo 111 yean ook lace. Tbey are o he ie 
ha In case o any dob abo he re iremen or laylna o 
he docmens In Parliamen, hey shold bae consled 
he Parliamen .:rearia immediaely aer he Inceion 
or I R A in 1985 Isel, as as done aer  years I.e. In 
1992. 

The Commiee are disleased o noe ba he decision o 
a oin he sa ory adlon as aken as lae as in marcb 
1992 or adinl he accons o he Akademl or be years 
rom 1989-90 o 1991-92. The Commiee rher ind ha 
he I R A ook an ndly 1001 eriod or abo 33 monhs 
In comilaion or accons aer he close or he acconlnl 
year. They ake a serios ie or he  .. c ha neiher he 
Minisry  nor he I R A bad aken  be esion or 
imely linallsaion and laying o he re ired docmens In 
Parliamen lb  he earnesness and care he maer 
desered. 
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The Commiee recommend ha he Minisry In consla-
ion ih I R A shold chalk o a ime bond roa-
ram me recardlng comleion or arios sages or Onasa-
don o annal reor and accons. Tbey s es ha 
senior omcen boh In he Minisry and he I R A, shold 
be enrsed ih he ask or monlorinl he ime schedle 
so dran  and ensre ha a he re ired docmens are 
laid In Parliamen ihin he rescribed eriod or 9 monhs 
rom he close or he acconing year In r re. 
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